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IN THE CENTR:hL A.;)MINIS m.-..rrvE I'RIBJNAL, JAIPUR 

BEN::H,. JAIPJR. 

0. A. No. 362/93 Dt. of order:.5.7.93 

Jagdish Prasad Sharma : A)plicant 

Vs. 

Union of India & Ors. : Respondents. 
-

Mr .S .K. Vyas Counsel for a?plicant 

Mr • .M.Rafiq Counsel for respondents 

cORAM 

Hon1 ble Mr .Justice D .L.1'1"..ehta, Vice Ch5.,irman .. 

Hon 1 ble Mr.o.P.Sharma, Member (Adm.) '"" 

PF.R HON' BLE MR.~U3·rICE D.L.MEHTA, VICE C~IP.M.AN. 

Heard the learned counsel. for the parties. 

The submiss·ion of the applicant is that he was 

working for a period of about 6 years_ and he has 

been reverted. The case of the respondent$is that 

they ~ held an examination for the post, the 

name of the applicant finds place at Sl.no.57 and 

14 persons have already been promoted out of the 

said list. rhe respondents sho'..1.ld fill the rest 

of the vacancies by promotions according to the 

rules •. The vacancies should be filled up within .. ~ . 
3 months and whenever the applicant's turn comes 

he should be offetred an appointm=nt keeping in 

view the fact that he has already worked for 

about 6 years. The o.A. is .disposed of accordingly. 

No order as to costs. 

p-Wnl/ 
(.J. L. :1ehta) 

Vice C:-ia irman. 


